CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH, ALIAHABAD.,

Allahabad, this the 22nd day ef December, 2004. d

WORJM : HON. Mih. JUSTICE S.A. SMH, V.C. !

HON. MA, D. 8. TIWARI, A.M, !

CCA No. 70 eof 2004
in
O.A. Ne. 706 eof 2002

Praveen Kumar, aged about 30 years, son of Sri S.K. Toipathi
B0 71/F/1A, Kamlanagar, Stanley Head, Allahakad.

L N U --.--applicint-
Counsel fer applicant ! Sri S. Agarwal.

Versus

l. Anil Baijal, Secretary, Ministry ef Heme Affdirs, Gevt.
of India, New Delhi.

2. Atanupurukayastha, Directer of Pelice, Ministry ef Home
Affairs, Gevt. of India, New Delhi.

3. Sri Dhirendra Singh, Secretary, Ministry ef Heme Affairs,

Gevt. of India, New Delhi. :
4, Sri Jishnu Barua, Directer (Pelice), Ministry ef Heme ;
Affairs, Gevt. of India, New Delhi.

@ s 08 " 000 .!ti"-‘tﬁsp.ndants\l

Ceunsel fer respendents : Sri S. Singh.

QARDEA
BY HON. MR. JUSTICE S.R. SINGH, V.C.

O.A. No.706/02 Praveen Kumar Vs. Unien ef India

& eothers, preferred by the applicant, was allewed in teims

of, the fellewing order :.-

"In the aferesaid facts and circumstances of the |
case present Original Application succeeds and is
allewed. The impugned erder dated 7th May, 2092
is quashed. Since the matter has already been
delayed a let, we direct the HRespeondent Nes.l & 2

te issue necessary eorders allecating U.P. Cadre v

of 1FS to the applicant in pursuance te his
selection in Civil Services Examinatien, 2600
witheut any further delay and the applicant weuld
alse be entitled for the benefits ef senierity
and all ether censequential benefits. The
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respendents are directed te iss --1-; 3;,:? ¥
erders, as directed aferesaid, wii"""‘ _ --

’

frem the date of cemmunicatien eof this In
erder as to cests.”

25 The instant centempt applicatien has been institu-

ted with the allegatien that the directiens te the respen-

dents have net been cemplied with. The respendents were
directed te appear in persen but in view of the aveiments
made in the shert Ceunter Affidavit filed by Sri Jishnu
Barua, HRespondent Ne.2, the persenal appearence was erdered
te be dispensed with till further erder vide erdexrzdsted
14.12.2804. Annexure-2 is the netificatien dated 6.12.2004,
netified by the Hespendent in purperted cempliance eof the
direction given by the Tribunal vide erder dated 31.3.2083.
The netificatien reads as under :-

"Pursuant te the directiens dated 31.3.2003, ef
“hen'ble Central Adeministrative Tribunal, Allahabka
Bench in O.A.Ne.706 of 2802, directing the Unien
of India te allscate IXS cadre of Uttar Pradesh
te Shri Praveen Kumar, a candidate selected feor
appeintment te Indian Pelice Service en the basis
of his qualifying Civil Services Examinatien -
2002, which have bkeceme final when Writ Fetitien
Ne.228€8/26¢¢3 and SLP(C) Ne.3004/2004, filed
against the said erder, have bheen dismissed by
hen'kle High Ceurt ef Allahabkad & hen'kle Supreme
Ceurt of Indiz vide their erders dated 22.5.2003
1 & 29.11.2004, respeciively, the Central Gevernment
| in exercise of pewers cenferred under Rule 5(1)
ef Indian Pelice Service (Cadre) Hules, 1954,
hereby allecate IFS cadre ef Uttar Fradesh te
Shri Praveen Kumar.

2. This supersedes this Ministry's Nefificatier
Ne.I-12015/1/99=~1FS~1V dated 24.9.2001 & Order
Ne.I-14012/28/2001-1F5-1V, dated 7.5.2002, seo far
as they relate te allecatien ef cadre te Shri
Praveen Kumar."
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| 3. Sri S. Agaiwal did net dispute that applicant has
| new been alletted U.P. cadre pursuant te the directien given

to the respendents. He, hewever, submits that his senierity
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has net yet been determined ana further : ,\, t the . 51
has wrengly been described as IPS thatimi
batch)". We are of the view that in view of w .,, |
stated by the respendents in para 9 ef the shert C.M@ the -1
senierity eof the applicant weuld be determined aleng wd.,.(,r |
his batchmates after he has undergene Feundatienal Ceurse
at LBSNAA, Musseerie.

4. Se far as the grievaence ef the applicant that he
has been wrengly described as "S6RH", suffice it te say that
the Tribunal has already passed order fer determining his
senierity aleng with his batchmates and the batch ef the
applicant has been rightly neted as 2661 batch. The errer
in describing the applicant as Frebatiener ef 56LR will net
affect the applicant's senierity vis-a-vis his batchmates

@8s referred teo in para 9 ef the shert ceunter affidavit.

The centempt petitien is dispesed in terms ef the

abeve discussiens and the netices stands discharged. .
Asthana/
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